
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

(28)C. P.(r.B)-56/7 /(MB)/20 18
MA 1111/2018

CORAM: Present : SHRI M.K. SHRAWAT
MEMBER (J)

ORDERSHEET OF THE HEARING OF MUMBAI BENCHOF THE NATIONAL COMPANY
LAW TRIBUNAL ON 30.10.2018

NAME OF THE PARTIES: Ani! Sitaram Vaidya ( Assets Recanstructian
Campany (India) Ltd.)

Vis.
Kakama Internatianal Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 OF THE INSOLVENCY AND BANKRUPTCY
CODE. 2016.

ORDER

1.
2.

The Learned RP alang with the Learned Representative is present.
MA 1111/2018:- This Applicatian is to. pass an Order under sectian 33(2) af
the Insalvency Cade. Examined the cantents af the Applicatian. Also.
examined the Resalutian passed by the COC consisting anly ane member i.e.
Petitianer creditar. On the basis af the declaratian af the RP that there is no.
Resalutian Plan and the anly asset left is Factary premise and land;the COC
has decided to. liquidate the assets. Placed an recard twa Valuatian Reparts
duly cansidered. It is also.cQnsidered that the basis af Valuatian is as per the
comparative rate af the area and MIDC rate. Finally this is fit case to. Order
far Liquidatian. Ordered accardingly. ~The RP is to. perfarm the duty as
Liquidatar, so. as to. cam ply with the Liquidatian process such as public
annauncement and revert back the progress.The matter is adjaurned to.
20.12.2018. With these Directians MA 1111/2018 isallawed.

SD/-
M.K. SHRAWAT
Member (Judicial)
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As~ant Registrar
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